
CORAM:
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PRESENT: CHIEF JUSTICE M. M. KUMAR
I-Ion'ble president

SH. S. K. MOITAPATRA
Hon,ble Member (T)

AT.I.ENDANCE-CUM-ORDER SHEET oF TIIE IIEARING oI.. PRINCIPAL BENCH oF THENATIONAL COMPANY LAW TRIBUNAI, ON 20.09.20T6

NAME Ol'THE COMpANy: Dr. Jang Bahadur Singh & Ors.

Vs.

M/s. Frick India Ltd. & Ors.
SECTION Ol'TIIE COMPANIES ACT: 3971398 of the Companies Act 1956 and24t/242 of the
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on consensus of the parties, matter was fixed for arguments for today.
However, the petitioner has circulated a letter for adjournment.

List for arguments on 04.11.2016. In the meanwhile the parties may file their
synopsis and written submissions.
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20.9.2016
(P.K. sud)

-r\ .A t0\llv*=L*.-\-

PRESIDENT

(s.K. MOHAPATRA)


